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Title: Further discussion on the need to have stringent legislation to check increasing atrocities against women and children in the country raised by
Shri P. Karunakaran on the 6t August, 2014 (Discussion not concluded).

HON. CHAIRPERSON : Now, Item No. 14; discussion under Rule 193. Shrimati Bijoya Chakravarty to continue.

SHRIMATI BDDOYA CHAKRAVARTY (GUWAHATI): Sir, yesterday, I had given some statistics regarding crime against women in my State. But, I
would not like to go beyond that because I do not want to politicize the crime against women.

Sir, sexual harassment is on the rise in our country. This kind of torture is high also in the high profile people or high profile society. Especially those
women who work in various concerns, be it private or otherwise, they are harassed in various ways. When the accused is the boss, in that
circumstance, it is very difficult to raise the finger against him. It is because, the lady who raised the finger, might lose her job or there might be
other consideration too.

Hence, in such cases, my suggestion is that there should be a strict kind of labour management to provide justice. In every concern, there should be
a system to protect vulnerability of women, be it in high place or be it in low place, so that in any eventuality the working woman must be protected
by the society or the people who work there.

It is felt that it is the mindset of people especially male — excuse me - to look down upon the women as objects or as commodities. It started
since the days of Manu. Rishi Manu died long before but still that mindset is there. There is no end to it. The attitude 'T am the baoss' kills the very
fabric of our society.

We call women as goddess Durga, goddess Kali, etc. But it is only for the deities who are installed in the place of worship. So far as women
are concerned, the views are different. Woman seems to be a property for enjoyment. Even today, the society, especially the male-dominated
society thinks like this.

Dignity of women that was prevalent since pre-historic days in our country is died long ago. That is why, statistics will show that among one
lakh women, 15 per cent of them has been the victim of harassment or rape. Look at the figures which I want to state here. In 2011, the percentage
of pending cases was 36.6, the percentage of pending trial was 83.6 per cent, and the percentage of conviction rate was only 26 per cent. In 2012,
the percentage of pending cases was 35.9, the percentage of pending trial was 85.1 per cent, and the percentage of conviction rate was only 24. In
2013, the percentage of pending cases was 31.5, the percentage of pending trial was 83.4 per cent, and the percentage of conviction rate was only
26.4 per cent.

Sir, courts are very slow in these cases, and not even half of the rape cases have been tried so far There are lots of cases relating to
atrocities against women, and due to lack of evidence, those culprits became emboldened and started committing such crimes again and again.

The question is why people resort to such heinous crimes, and why the rapists or molesters cannot envisage that women might be their wife,
might be their mother, might be their grandmother and might be their daughter. So, I want to assert here that due to carelessness of our law
protector and in some cases due to careless of our police force also, evidences as required by law to prove the cases are not being submitted in the
courts properly. That is why, I want to assert here again that the dominating male mindset needs total transformation in our society. People use
rape as an instrument to take revenge, to subjugate so that they can keep women under their feet. This mindset has been there for a very long time,
and it is still there. That is why, the outside civilized world, on seeing the condition of women in India, expressed their shock many a time. One
Senator has written a letter to the Government, and asked the Government to stop the criminality against women and to stop crimes and atrocities
against women.

Let us ask ourselves certain questions. Have we stopped being human? Why everywhere monsters like attitude prevail? Be it boy, be it youth,
bet it old men, the same thing happens, and they have the same kind of mentality and attitude. Even in Delhi, the crime rate is so high, and so, Delhi
is called 'rape city'. It is very unfortunate because Delhi is our Capital.

Why can we not create a protective environment for every girl and every woman in the society? What we need today is a responsive society
and a stringent set of laws. We should create a congenial atmosphere for a child at home, for a child in the society and for a girl child everywhere so
that they can learn to respect girls as their mothers and sisters. So, proper monitoring of law protectorate is urgently necessary. There are so many
cases but due to paucity of time, I do not like to explain them. There are many things. In some cases, some of the law protectorate have the
evidence but they destroy the evidence. That is why many cases cannot be proved.

Sir, I would suggest here that even the juvenile, who committed such a crime, should not be spared. They should be treated like as a matured
person. Quick trial and quick disposal of such cases is urgently necessary because we know that 'justice delayed is justice denied'. Presently, every
parent is afraid of sending their girls outside their houses alone. Even we, many lady MPs, are also afraid to go out alone. When we cannot protect
ourselves in such a condition, how can we give protection to the others?
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HON. CHAIRPERSON: The next speaker is Shrimati V. Sathyabama. Please start speaking.
...(Interruptions)

HON. CHAIRPERSON: Hon. Member, please help me out.
..(Interruptions)

SHRIMATI V. SATHYABAMA (TIRUPPUR): Sir, t hank you for giving me an opportunity to speak on atrocities against women and children under Rule
193 discussion. I also take this opportunity to thank the hon. Chief Minister of Tamil Nadu ...(Inferruptions)

SHRI JYOTIRADITYA M. SCINDIA (GUNA): Sir, please allow her some more time to conclude her speech. ...(Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, she is concluding. Please allow her to conclude. ...(Inferruptions)
HON. CHAIRPERSON: She has already taken more than 15 minutes.
... Interruptions)
SHRIMATI RANJEET RANJAN : Sir, please give me two more minutes to conclude. ...(Inferruptions)

SHRIMATI V. SATHYABAMA (TIRUPPUR): The only remedy to encourage the women folk in all sections of life is by giving 33 per cent representation



like it is given in Tamil Nadu, which is to be extended to all other States. ...(Interruptions) In Tamil Nadu, we have absolute and immediate action by
our hon. Puratchi Thalaivi Amma. ...(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA : Sir, please give her one minute to speak and conclude her speech. ...(Interruptions)
SHRI P. KARUNAKARAN (KASARGOD): Sir, please allow her to speak for a minute. ...(Inferruptions)
SHRIMATI V. SATHYABAMA : For instance, our hon. CM has taken immediate action on those ...(Interruptions)
HON. CHAIRPERSON: Hon. Member, please wait for a minute. Let the hon. Member conclude her speech.
...( Interruptions)

SHRIMATI RANJEET RANJAN : I would like to mention only about the suggestions for women safety. There should be better quality roads with
separately-marked pavements; street-lighting with adequate LUX levels for all roads; CCTVs to be installed at all markets, office areas, college roads
and vulnerable areas; CCTVs to be installed at all public transports — rail, road and air; compulsory police verification of all commercial drivers -
school buses, taxis, etc.; and women toilets to be put up at all commercial areas and are to be manned by lady staff and are to be properly
maintained. As regards rural areas, toilets are to be provided inside each rural household; potable drinking water is to be provided inside each village
premise; better lighting of rural roads; and night patrolling by police. I would only like to state about a statistics regarding the children who are
abused physically, sexually and emotionally, which stands at 53 per cent.

15.08 hrs (Shri Hukum Singh jn the Ghair)
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SHRIMATI V. SATHYABAMA : Sir, t hank you for giving me an opportunity to speak on atrocities against women and children under Rule 193
discussion. I also take this opportunity to thank the hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma, for enabling me to contest the
general elections to serve the people of my Constituency.

The only remedy to encourage the women folk in all sections of life is by giving 33 per cent representation like it is given in Tamil Nadu, which is to
be extended to all other States. In Tamil Nadu, we have absolute and immediate action by our hon. Puratchi Thalaivi Amma and our beloved and
respected Chief Minister on these issues. For instance, our hon. CM has taken immediate action on those persons responsible at the Pollachi care
house, that is, those who were responsible for the heinous crime, and gave substantial monetary and other relief to the victim's family. Female
infanticide was more common during the 1980s. In the southern districts of Tamil Nadu, around 6,000 female children were killed in a span of two
years, during 1987-88. The maternity homes reported a loss of 95 per cent of female children born during this period. The female infants were fed
with the poisonous juice of 'Oleander' plant on the very day of their birth.

In 1992, the Tamil Nadu Chief Minister '‘Amma’ launched a 'Cradle Baby Scheme' in Salem District that urged parents to drop the child in the cradle
instead of killing them. During the said period, under the 'Cradle Baby Scheme', out of 1,338 children who were taken care of, 1,272 were girls.
The Government also launched another campaign in which the parents of girls undergoing sterilisation were compensated and a 'Gold Ring' was

presented to the girl on her 20" birthday to ease her marriage expenses.
Tamil Nadu is the first Indian State which has set up "All-Women Police Stations' to deal with crimes against women.

After the gang-rape case in Delhi in 2013 in which a girl was gang-raped in a moving bus leading to her death, the Tamil Nadu Government unveiled
a 13-Point Action Plan including installation of Closed Circuit Televisions (CCTVs) in all public buildings and booking offenders under the Goondas Act
of 1982 that ensures non-bailable retention up to one year. The Government has also ordered speedy investigation of all pending cases related to
crimes against women, and the setting up of Fast Track District Courts to deliver speedy justice. The State also proposed to the Centre to modify
the existing rules to render heavy punishment to the offenders, like death and chemical castration.

Recently, we heard the news stating that two young girls in a rural village were gang-raped and then hanged from a tree. Another news story
reported that four girls in the age group of 16-17 years were attacked and sexually assaulted in a rural village in Haryana. These two brutal assaults
made the headlines in a week's time. Girls in villages across India are at the risk of sexual assault, and Indian cities are not safer for women and

girls anymore.

Women and girls in Delhi are already well aware that public spaces which they pass through every day are unsafe, and that an attack that will rock
India and catch the world's attention is, unfortunately, likely to happen sooner than later.

One in every five women in India often chooses not to engage in public life because they fear for their safety.

Broader approaches are needed to combat sexual violence and that Governments need to take seriously any attack on women and also to hold the
perpetrators of sexual violence accountable for their crimes.

Do women and girls feel safer? Are the perpetrators of sexual violence held accountable? Or is justice languishing in court rooms and police stations,
while women continue to fear for their safety every time they step out of their homes?

This violence, humiliation and degradation continue daily for women and girls in public spaces in New Delhi. At the market, on trains, in shopping
centres, on the sidewalk, it is common practice for men, young and old, to make lewd gestures at women or sexually abusive comments or to
intentionally brush up against them or grope them in public. It does not matter what their economic or educational level is. Typically, no one who



sees these things happening intervenes. The ordinariness of this is shocking and frightening.

The sad truth is that the political sphere is just one of the many places in India that women find as dangerous. More than 17 per cent of
working women in India have experienced some form of sexual harassment at workplace. 63 per cent of women in Delhi survey were found to be
afraid to go out after dark alone and 21 per cent stated that they do not go out at all. 95 per cent of women and girls feel unsafe from unwanted
sexual harassment in public spaces in the city of Delhi.

Violence against women is not women's issue but it is everyone's issue. Think about it. If half of our population does not feel safe to participate in
society or is too battered to go to work, how can you truly build a strong economy?

Protests continue to ensure that recent legislative recommendations for stricter sexual violence laws are not diluted or misinterpreted in a hastily
drafted ordinance. Now, it is time for serious introspection for each one of us. We have to shift our antiquated notions about men's and women's
role. We need to begin this with our youth in schools and at home to debunk stereotypes that drive gender inequality and violence. We must groom
our next generation to value non-violence, respect and equality in our everyday lives.

A rape survivor must have rapid access to the health clinic that can administer emergency medical care including treatment to prevent HIV,
unintended pregnancies and counselling. A woman who is beaten by her husband must have someplace to go with her children to enjoy safety,
sanity and shelter.

A victim of violence must have confidence that when she files a police complaint, she will receive justice and the perpetrator will be punished.

The action plan of the Government of India should be around the following four P's: protection of human rights, prosecution of offenders, prevention
of violence and provision of services to the survivors.

I once again convey my thanks for giving me an opportunity to speak on this burning topic.

DR. KAKOLT GHOSH DASTIDAR (BARASAT): Thank you Chairman Sir, today, I stand here in this citadel of democracy and justice in an appeal to the
collective consciousness of our nation to respect womanhood. Women when they are in utero - to stop foeticide, women; when they are less than
one year of age - to stop infanticide, women; when they are in their youth - to prevent maternal mortality, to prevent rape on them, to prevent
domestic violence on them, to prevent sexual harassment on them in their workplaces, harassment on the road, and harassment everywhere. I
appeal to the collective consciousness of this nation also to respect women in every aspect of their life.

Had Agatha Christie been alive, she would have written a book "Mystery of the missing girls". It is really shocking. Sometimes in dismay and
disbelief, I pinch myself "do I breathe the same air as men do and do I tread the glades as men do in this country" because I am still alive. Women
are not allowed to be born in this country. The United Nations has sounded an alarm. They have declared emergency on India.

The Assistant Secretary General of the United Nations has said that the sharply declining child sex-ratio in India has reached an emergency
proportion and an urgent action has to be taken. The sex ratio in 1961 is 976. Now, it stands at 918. Delhi has sex ratio in 800s. In Punjab, it is 846.
It is 834 in Harayana. It is really shocking that a little child, a little girl sleeping peacefully in her mother's womb is murdered by doctors. These
erring doctors should be sent to jail and if found guilty, they really should be hanged.

I completely agree with my sister here who has spoken about it. The sex-ratio and gender biased sex selection has really reached to such an
extent that the falling numbers can be attributed to many reasons which include dowry as already has been discussed. It is tragically ironic that the
one who creates life, that is the mother, is not allowed to be born or not allowed to live. Out of the 12 million girl children born every year in the
country, one million do not reach their first birth day. They are killed even before they reach one year of their age. Our State Government has taken
positive steps towards it. Our hon. Chief Minister Kumari Mamata Banerjee has respected the reservation for women in the highest body of Lok
Sabha by fielding nearly 30 per cent women candidates. Here, nearly 30 per cent of our elected Lok Sabha Members are women. I am proud of her. I
am proud of my Party.

She has also started the Kanyashree Scheme by which she is helping the girl children to study. Kanyashree-II Scheme says that at the age of 18 if
she remains unmarried and is studying, she gets Rs.25,000. It not only addresses the issue of education, it not only addresses the issue of
empowerment because at the age of 18, if she is unmarried, she remains to become a healthy mother and a healthy child is born. That addresses
the issue of the Millennium Development Goal-V where she is not killed during child birth.

The hon. Chief Minister started girls' hostel in the State. She has recruited women police. She started courts to treat women's issue. So, I
would again request that we have enough laws let us implement those. Today's subject is: 'Need to have stringent legislation to check increasing
atrocities against women and children in the country'. But we have laws. We have laws against Domestic Violence; we have laws against sexual
harassment; we have the Vishakha Judgment and the guidelines. It is not stopping from the happenings that are taking place here.

I would like to, through this deep concern, request this august House that we have to sensitise our citizens — men and women equally.
Women are equally to blame. They should have enough courage to stand on their feet and fight the world and then live and let live. I would say this.
Though there are stringent laws, yet the implementation has to be stricter. Strict vigilance has to be kept. Rape rehabilitation has to be given a very
strict thought and awareness created. I am sorry to say that this Government has only had Rs.100 crore in the Budget for awareness. It is not
enough. The citizens have to be made aware. Women should be respected. They are half of our total population. Though they are doing 85 per cent
of the work in the country, yet they hold only 15 per cent of assets in the country.

We are three sisters. When somebody would ask my father: "Are you not sad that you have only three daughters?" He would say: "They are
my sons; they are my moon; they are my word; they are my tune; they are my future; and they are my assets.” I know of ancther hon. lady Member
of the House, who is a single child and whose father feels the same way. We need more fathers this way — fathers who are proud of their girl child,
bring them up; properly give them education so that they are empowered. Our scriptures do not contradict this vision; otherwise you would not see



Draupadi in such an empowered position.

Our country has had many women who have led the nation to war. So, I would request, through your honour, to say that this is the right time.

It is the best of times because we have the legislation and we are allotting two hours time in the Lok Sabha for discussion. It is also the worst of
time because we have the Nirbhaya type cases. It is an era of regression because we have the Khap Panchayat, because we have 'honour killings'. A
girl cannot love her own choice and she is killed by the decisions taken by elders. This has to be done away with. The hon. Minister is here. I would
request that 'honour killings' must stop. This is an era of resilience because we have women here who are speaking against this social evil. So, 1
would request that awareness be created in the homes because we know that more than 97 per cent of the cases are in the house. It is the father,
very sadly, it is the uncle; it is the cousin; it is the brother. It is somebody in the house who is raping the girl. And when the girl child is ashamed to
talk about it in public, this man gets so much of encouragement that he goes out and does it to other women. So, domestic violence and what is
happening inside the house should be looked at. It is not possible to have surveillance cameras in crores of houses that we have. It is the mindset
that has to be changed. I would request that proper implementation of the legislation be done. Also, advertisements should be put everywhere.
Doordarshan and All India Radio reach far and wide. Talks should be broadcast on these media so that people can hear and can start respecting
women as they should be.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, today in the morning when I was sitting here a colleague of mine asked me if I was
present yesterday when this discussion was started by Mr. P. Karunakaran. I said that when my party's time would come I would speak because that
is how the House functions. And very rightly, in today's agenda only Mr. Karunakaran's name figures though many of us had given notices to
participate in this discussion. It was a lottery and that is how it was mentioned yesterday.

I would start by citing what a woman is sometimes described in our culture in Odisha, as Duhita — dui kulaku hita, dui kulaku pitta. It means that it
depends on the girl child or the woman whether she will be beneficiary to both the families, or she becomes a contention of both the families. That is
how the society's mindset is that everything depends on the woman or the girl or the lady who gets married into another family.

At the same time there is a Sanskrit saying which goes as follows: "Vina ashraya na vartanti, vanita, kavita, lata." It means that the
womenfolk, poetry, and the creeper, cannot survive without any support; as if that is how the society has always lived. That is the crux of the
problem. If I am a poet, I write poetry for myself and not for others. Others may appreciate it, others may denounce it, but I do it for myself. Many
people have an impression that a creeper can be in full blossom only if it is on a tree. But creepers do grow in virgin forests without depending on
huge trunks or trees.

So, why should the womenfolk of our society be dependant on their fathers, on their brothers, on their sons or on their husbands? That is the
reason why Dr. Kakoli Ghosh Dastidar said that the single character which shines in this darkness is Yagyaseni or Draupadi. But tell me how many of
us fathers have named our daughters as Yagyaseni? Very few! Why is it so? That needs to be explored.

As my friend was saying, we have a number of laws in the country for protection of the womenfolk of the country. The thing that is lacking
today, or has been lacking for the last many years, is order. It is law and order both that are important. We have ample laws before us and I may, if
I am allowed to, delve further into this. I will mention the type of clauses we have to protect womenfolk of our country. What is lacking today in our
society? The defects that we have in our society is the order of the day.

A society which respects women and takes care of the children is regarded as a civilised society. In every age, attempts have been made to bring in
civility and thereby society has developed. All scriptures have propounded to respect women and take care of the children. Those who disrespect
women and are cruel to children are termed as demons. It is the regressive male mindset that is harming the society. In ancient times, women were
held in high esteem. Volumes have been written about the status of our women and their heroic deeds from the Vedic period to the modern times
but because of social, political and economic changes women lost their status and have been relegated to the background. Evil traditions and
customs came in which enslaved women and tied them to the boundaries of four walls of the house.

The meaning of crime against women and children is direct or indirect physical or mental crime to women and children. Crimes which are direct and
specific against women in which women are victims are characterised as crimes against women and so is the case for the children. First, let us
understand the concept of violence against women. Violence is known as abuse and includes any sort of physical aggression or misbehaviour. The
United Nations defined violence against women in 1993. ...(Interruptions)

HON. CHAIRPERSON : Please conclude now. The time is up.

DR. M. THAMBIDURAI (KARUR): Sir, let him speak.

HON. CHAIRPERSON: I have just mentioned.

DR. M. THAMBIDURAL : This is an important subject on which many Members would like to speak. We cannot restrict.
HON. CHAIRPERSON: I have done my duty. I have told him. It is up to him. No problem, let him continue.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, we have some important business tomorrow also. Tomorrow, we also have the Private
Members' Business. So, if some Members are in a mood to speak today, let them speak.

HON. CHAIRPERSON: The decision is not taken by me. The decision is taken by somebody else. I only follow it.
SHRI BHARTRUHARI MAHTAB (CUTTACK): I understand your predicament. I conclude my speech here. Thank you.
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THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): Sir, a bold man is speaking; let him speak.

SHRI BHARTRUHARI MAHTAB : Sir, Constitutional provisions are there. Article 14 confers on men and women equal rights; Article 15 prohibits
discrimination; Article 16 provides equality; Article 42 directs the States; and there are legal provisions also.

Under the Factories Act, 1948, for which some amendments have been moved today, women cannot be forced to work beyond eight hours and it
prohibits employment of women except between 6 a.m. and 7 p.m. There are many number of laws to protect the interests of women. The National
Commission for Women Act came into operation in 1990; the Protection of Human Rights Act in 1993; and the Protection of Women from Domestic

Violence Act in 2005. The Protection of Women against Sexual Harassment at Workplace has been passed in the Lok Sabha on the 3" September,
2012.

When we talk of crime against women, it is classified into two broad categories. They are crimes under IPC and crimes under special and local laws.
Under the Indian Penal Code, of course, there are a number of words which describe rape in section 376; kidnapping and abduction from section 363
until section 373. Dowry death is described under Section 302 and 304 of IPC, torture under Section 498 (a) of IPC, molestation under Section 354 of
IPC, sexual harassment under Section 509 of IPC, and 'crime under special and local law' is described under Immoral Traffic (Prevention) Act, 1956.
That has registered a decrease. Cases under Dowry (Prohibition) Act have increased by 27.7 per cent. There has been a sharp decline of cases
under Indecent Representation of Women Act; one case has been registered under Sati (Prevention) Act of 1987, in Jammu and Kashmir in 2011.

There is the Verma Committee Report; the suggestion of the Committee has been placed by the Government and has been accepted by the House.

Here, I would say that after the Nirbhaya ghastly incident occurred, which woke up the conscience of the nation, the culprits are yet to be punished.
More cases are coming to light. Therefore, my question is, whether we are really moving ahead with times or we are forming the largest regressive
society. These are the laws that we have, yet incidents are getting multiplied year after year.

Seventeen years back, the Supreme Court of India equipped the women of this country with Vishaka guidelines, protecting their dignity at the
workplace, but their own house is not free of misconduct. In 2013, a blog post by a young law intern gave details of alleged sexual misconduct of a
retired Judge of the Supreme Court. The apex Court abdicated its responsibility — this is the place where I can say this and I cannot say this outside
— and lost an opportunity to raise the bar for compliance with the Vishaka guidelines, it had set for others, when it concluded: "No further action is
required by the Court".

The intern had asked the Court to take bold steps, as a moral responsibility to prevent other interns from facing similar humiliation in future. But the
Court did not go the extra mile, and no action has been taken.

A former Additional District and Sessions Judge in Gwalior had filed a sexual harassment complaint against a Judge of the Madhya Pradesh High
Court. Citizens of this country will watch keenly, what steps the Judiciary is taking in this regard. &€, (Interruptions) I need another three minutes.

Crimes against women have been on the rise, despite concerns expressed by the public, by the media, by the politicians and by social workers.
HON. CHAIRPERSON : Can I call the next speaker now?

SHRI BHARTRUHARI MAHTAB (CUTTACK): I need another two minutes; I have not dealt with children so far. Whatever I spoke related to women-
folk.

For children, I would say that there is a need to take care. There are certain suggestions which I wanted to mention; I am not going into the
National Crime Records Bureau, which is the document which the Home Ministry has given; that gives a lot of information on what we should do.
This, of course, is not only the concern of the Ministry of Social Justice and Empowerment. It is the collective wisdom of this House, of the
Government also to look into.

Crime against children includes violence, sexual violence and abuse. This has increased, year after year. The Ministry of Home Affairs has said that
one lakh children go missing in India every year. In February 2013, a Supreme Court Bench had remarked and I quote: "Nobody seems to care about
missing children".

Before I conclude, I would say here that there is a need to have more number of fast track courts to try this type of abuse and violence. When the
incidents of rape is published in prominence in the first page or as 'breaking news' in different audio-visual media, similarly, the prosecution also
needs to be published and telecast; and the pronouncements of judgments should also be published in the first page and it should be 'breaking
news'; then only it can act as a deterrent against the culprits.

Sir, I would conclude by saying that there is a flaw in the law and that is why this type of crime is not decreasing. Conviction rate is very low. The
definition of rape is such that it is not only offending but humiliating to describe it again and again in course of investigation and prosecution. There
are so many laws prevalent in our country but very few orders.

Sir, my concluding remarks would be, but only legislation and law enforcement agencies cannot prevent the incident of crime against women
and children. There is a need for social awakening and change in the attitude of masses so that due respect and equal status is given to women.
This awakening can come by education. Real change in our country begins and ends with social pressure. This is the force that must be harnessed to
true change. Mindsets are impossible to legislate for or against but can be altered. The prevalent repressive approach of the Government of
protective chauvinism and punitive laws will not keep women safe. It merely reduces women to the status of incompetence and traduces all men as
potential criminals.

SHRIMATI KIRRON KHER (CHANDIGARH): Thank you, hon. Chairperson, for giving me the opportunity to speak on this burning issue of atrocities,



against women.

I think the biggest atrocity against a woman in India today is that she does not have the choice to live, as the hon. Member from TMC said earlier.
We are in a country where women need the permission of society to be born. The female sex ratio in India according to the census of 2011 is 944 to
1000 boys, or if you take the child sex ratio it is 918, as the hon. Member from TMC said earlier The figure of 944 means 80 million missing
daughters of India, daughters who would grow up to be living, breathing young women, daughters who were never allowed to exist. 80 million
women who were never given a chance to come into this world and experience its joys, face its trials and tribulations, go to school, college, get
education and live a life.

If we are serious about tackling atrocities against women, the first step in my opinion is to let them live. As a nation, the first question we must ask
ourselves is how do we ensure that women can breathe. The next logical step then is how do we ensure that they can breathe freely. Atrocities
against women include sexual assault, molestation, street sexual harassment, trafficking and the most saddening of all crimes, female foeticide and
infanticide. It also includes the treatment meted out to women during and after conflict situations, riot victims left without support, war widows left
without compensation, women who have faced the worst trauma are the ones who were left without any psychological and financial help. I do not
think there is anyone in this House who doubts the need to address the issue of atrocities against women. There is an urgent need to curb these
crimes and ensure that the strictest action is taken against the perpetrators.

My friends in the Opposition, who have ruled India for the last 10 years, would recall all the atrocities committed during those days against
women. I do not hold you personally responsible. I am just recounting those ten years; 2,24,549 rapes, 2,73,341 abductions of women, 79,404 dowry
deaths....(Interruptions) Madam, we did not interrupt you. Please, may I finish? 34,974 women were trafficked. They are big numbers and each one
of them representing a woman or a girl who has suffered. That suffering, that pain that every single one of them has undergone cannot be fully
expressed even by these horrific numbers. There are many riots that have taken place in the country. My heart goes out to them, but mostly to the
women, the widows of 1984, the women who were left widowed, left homeless and left jobless. Orphaned children...(Interruptions) 1 said all the
women, you may please sit down. This is my maiden speech, let me speak and then you can give a notice and speak...(Inferruptions) Kindly let me
finish. You may have the courtesy to allow me to finish my speech. I did not take the name of the Congress...( Inferruptions) If the shoe fits, so be it.
I did not mention the name of the Congress. Kindly let me finish...(Inferruptions) By the way, I spoke about all the riot victims and the women.

There were so many orphaned children. Women were left homeless and widowed, but till today compensations have not been adequately paid. If
you go to Trilok Vihar you will see in what abysmal conditions they live and the children were never given any proper psychological counseling and as
a result the trauma they went through made them resort to drug addiction. These women were wives of people who were contractors and
businessmen. They worked as peons, they worked as malis and they are in a terrible condition right now. Nobody has bothered to rehabilitate them.
The story of 1984 is about these women who one after the other, generation after generation have been left to fend for themselves. They are the
forgotten widows of our country.

What about the Kashmiri Pundit women? Nobody really cared about those women. What happened to their children? They lived in refugee camps.
Did anybody try to rehabilitate them? I say 'anybody'. I do not necessarily say 'you', 'he' or 'me'. Did anybody try to rehabilitate these women? Look
at the sufferings they have gone through. I do not want to generalize about women. I want to talk about women as a whole. We all know what
women in India suffer. These are particular things which need attention. This is the first time I am speaking in Parliament and as an Indian citizen,
as a resident of Punjab I need to bring this to the attention of the House.

I know all of you have been very passionate about finding solutions, especially my friends in the Opposition, to women's problems. They ruled India
for 60 years. In those 60 years ...(Interruptions)
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Mr. Chairman, Sir, NDA has been in power only for ten weeks. In the Union Budget that has just been passed, the NDA Government has
earmarked a sum of Rs. 100 crore for the Beti Bachao, Beti Padhao Yojana to improve the efficiency in the delivery of welfare services meant for
women. The Government has announced a separate chapter on gender mainstreaming in the school curriculum so that the mindset changes which is
so urgently required. Funds have been set aside for schemes for safety of women in large cities on public transport. The Cabinet has just approved
the new Juvenile Justice Bill to ensure that youngsters in the age group of 16 to 18 who commit heinous crimes like rape are not let off scot free.
The Government has also requested States to increase the number of women in the police force considerably. Let us welcome these steps as
responsible legislators instead of opposing for the sake of opposition.

Sir, I would like to conclude by saying that the debate on legislation alone cannot solve the problems that women face in our country. Discrimination



against women, right from the moment a girl child is born, is deep rooted in our society. This is my appeal on half of the unempowered daughters,
mothers and sisters of this country. What can we do today to ensure that five years from now every woman in India can write her own destiny?

SHRI M. MURLI MOHAN (RAJAHMUNDRY): Mr. Chairman Sir, I thank you very much for giving me an opportunity to participate in this discussion.

Long time back, people approached Lord Vishnu, and prayed him saying "Oh, Lord, you are in heaven and staying far away from us. Please tell us a
way on how to redress our grievances." The Lord then smiled and assured them a solution by saying: "You need not worry as I shall send you a
person to each one of your houses to share love, affection and to look after all your problems." He fulfilled the promise by creating the most loveable
person in the Universe who is none other than the mother.

In this context, I bring to the attention of this august House a popular adage in Sanskrit which says: @ siRlzq yseed, e aq Saar Such is the
importance given to women by our society. We all need to honour and respect women in all aspects as women play a pivotal role in all walks of our
life as mother, wife, sister and daughter. However, in reality, we still find that women are not being respected as they are to be which is a very sad
state of affairs in our country.

Women in India constitute nearly 50 per cent of its population. The position of Indian women has been subject to many great changes over the past
few decades. Indian women in the past enjoyed an exalted position in society. They excelled in various spheres of life and enjoyed every kind of
liberty to develop themselves socially, morally and intellectually. However, the position did not remain the same for long. She was deprived of a wide
measure of liberty and was confined within the four walls of the house.

In modern India, women have held high offices including that of the President, Prime Minister, Speaker of Lok Sabha and Leader of the Opposition.
However, in spite of their great achievements in our country, women still continue to face atrocities such as rape, dowry killings, acid throwing, etc.

We must remember that women have a vital role to play in the modern society for nation-building activities. Her in-born honesty, sincerity and
earnestness shall breed a nation of strong and dedicated men. Indeed, she has to become a source of supreme inspiration to man on his onward
march.

The preference for boys is also evident in the gender gap in the literacy rate in 2011 census which shows that 82 per cent of males and 65 per cent
of females are literate. The difference of 17 per cent indicates that many Indian parents still believe that educating the sons takes precedence over
daughters while allocating family resources.

Much of the violence against Indian women is in the form of domestic violence, dowry deaths, acid attacks, rape, abduction and cruelty by husband
and in-laws.

Although several enactments have been made in Parliament, nothing has been strongly implemented till date. There have been instances where
women or girl children, after being raped by perpetrators, were scared of going to the police station to lodge a complaint against them due to
societal stigma and also procedural wranglings adopted there by men police force.

I would suggest the Government to recruit more women force in every police station of the country so that the victims can meet them without
any hesitation to redress their grievances.

Finally, to uphold the tradition of our Indian culture, I would earnestly appeal to all my sisters, daughters and girls to dress dignifiedly. I would also
appeal to all my brethren to treat every girl, lady and woman as their own family member which will be a great tribute to our Mother India. We all
know that India has a special place in the comity of nations when it comes to culture and tradition.

I would urge upon the Government to implement the Criminal Law Act, 2013 in letter and spirit; and strict action should be taken against the
perpetrators and rapists as per the law so that atrocities against women, including rape can be eradicated. ...(Interruptions)
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HON. CHAIRPERSON : I entirely agree with you. It should not have happened.
...(Interruptions)

HON. CHAIRPERSON: Hon. Members, please take your seats. I will look into it. It is a very serious matter. I entirely agree with you.

KUMARI SUSHMITA DEV (SILCHAR): He should be asked to leave the House....( Interruptions) It should be expunged.
HON. CHAIRPERSON: Just hold on. The Chair will take the decision.

...(Interruptions)
HON. CHAIRPERSON: It is not proper.

...(Interruptions)
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SHRIMATI KOTHAPALLI GEETHA (ARAKU): Hon. Chairman, Sir, at the outset, I would like to thank you for giving me this opportunity in this august
House to speak on atrocities on women and children in this country.

India is a holy land and we have been worshipping the Goddess in eight forms — for prosperity, for peace and for livelihood. Where women are
being worshipped, there the prosperity prevails. That is what we learnt from scriptures. Today in this modern world, unfortunately, we are still living
in a world where women are assaulted, defamed, ill-treated and molested. Today, we have got many laws, many sections, IPC sections, criminal
proceedings against many people who have committed rapes on women; who have assaulted women; and who have committed lot of atrocities
against women. But all these Acts and laws could not prevent the women being harassed even till date.

There are two types of harassment that the women have been facing. One is physical and the other is mental harassment which lot of women
have been facing in today's world. Today, woman has emerged as a very strong power and has been participating in this democratic country as one
of the lawmakers of this country. Not only that, today many women have been selected as IAS, IPS officers who are in the highest form of
bureaucracy and excelled in all spheres of life. But still unfortunately even though we have been sharing the prosperity of the nation today, women
are not being given the respect which they need to be given. Women have been playing many roles in life — as a mother, as a wife, and as
responsible citizens of this country. But still today I stand in this august House as one of the 61 women Parliamentarians of this House in lot of pain,
agony and humiliation.

Of late, I would like to draw my own example which happened in my own State, and which happened to me, as a Parliamentarian. If it can
happen to me, it can happen to any woman in this country. I was being exposed to a lot of defaming and derogatory statements in the local media of
Andhra Pradesh. It is an agony on my part to state that some leaders for their political purposes have used certain women also to pass derogatory
statements on women itself. I also express with a lot of humiliation that vulgar comments and derogatory statements were published in the social
media today, which gave me a lot of mental harassment and which has really defamed me and put me in shame in the public society today. This I
really took it very seriously because as a lawmaker of this country, sitting in Parliament, which is the highest court of esteem in the country, if I am
exposed to such problem, definitely it can happen to any woman in India. So, I have filed a criminal complaint; I have brought it to the notice of the
Chair; and today, I stand here, begging for justice from the Government, and demand justice from my fellow Parliamentarians. I request all of you to
stand by me at this hour.

I would also like to bring to the notice of the Chair the incident that has happened at Gwalior. I have also been a bureaucrat before I entered
politics. Women, who are working in the Government, are also subjected to a lot of harassment by the senior officers. Many a time, many officers
cannot come forward to tell the agony and pain which they have been facing. A woman Judge has resigned from her post. She is vulnerable to such
an assault. She is the Chairperson of the Women's Rights Commission. Women are treated badly irrespective of the class, creed, and even the
position they are holding today. Not only the lower class of people, or women in any profession or any walk of life are very vulnerable towards such
bad comments today. Hence, I would request the Government, irrespective of whatever it is, to take stringent action upon such people who are
resorting to such atrocities.

Secondly, I also shamefully state that Andhra Pradesh today ranks highest in the rate of atrocities against women that are happening in the country.
For the past two years, crimes against women have risen to 97 per cent in our country which is a very shameful state of affairs. I hope the
Government, which has just come into power recently, will definitely take strong steps for preventing such atrocities. Mainly the change has to come
— as my fellow colleagues have said — from inside, the change has to come from the men. The change has to be promoted through the local media.
Whatever cases are filed today, many people come out on bail, no charge sheets are filed and they are not punished. So, the Government has to give
strict instructions to the concerned authorities so that the registered cases are solved immediately through Fast Track Courts and the culprits, who
have committed such atrocities, are punished severely.



Sir, the most powerful weapon today is the social media. So, the social media should always publish stories which are of importance and which
enhance the value of women, not defame women. So, a law should also be brought to punish people who publish such derogatory articles in the
social media against women, against parliamentarians and against children. They are writing many vulgar articles on the websites. I would request
the Government to take strict action against them.

Finally I wish sex balance is maintained so that in the coming years we will play a very prominent role in the society. I also wish that in the 16" Lok
Sabha we would be able to pass the Constitution (Amendment) Bill providing for 33 per cent reservation to women in Parliament and State
Assemblies so that we will also be a part of framing our laws which will shape the future of our country.

SHRIMATI SUPRIYA SULE (BARAMATI): Mr. Chairman, Sir, I stand here on behalf of my party NCP to participate in this debate under rule 193 on the
need to have stringent legislation to check increasing atrocities against women and children in the country. I wish more men spoke in this debate,
including from my party, because they are the real perpetrators of atrocities against women. But I appreciate Shri Karunakaran for initiating this
debate on such an important subject.

At the same time, it has been a very good debate so far. But I am totally disappointed from the speech made by one of our senior members who has
just come to Lok Sabha for the first time. I would like to flag it. Normally I do not criticize anybody but she took the entire debate, which was so
serious, to UPA versus NDA battle. I think this issue is not about UPA or NDA, but it is an issue about livelihood, about citizens who are asking for
equal rights in this country. Unfortunately she is not here now. She is an elderly woman. She is probably of my mother's age.

Sir, I come from a family which is very powerful with extremely strong women even if they are not in positions of power. I see my young sister
Shrimati Poonam Mahajan sitting here. We come from the State of Maharashtra which has a great legacy of women power and equal rights to
women, starting from Chatrapati Shivaji, who was a great warrior, to Jyotibha Phule, who was a great reformist, to Dr. Baba Saheb Ambedkar. This

is the culture that we come from and we represent. Sahu Maharaj and Ambedkar are all great leaders who have done a lot of work in social reforms.

I was listening to Shrimati Geetha talking about an incident which has just happened to her. I am proud about my friends from the AIADMK who take
Amma's name every day. Everybody laughs about it. My point is, if the UPA members can take their leader's name, if the NDA members can take the
name of their leader, why can they not take the name of their leader even if she is a woman? It makes me so proud as a woman that in this entire
country, where women are considered as number two in position, there are major States, including Uttar Pradesh, which has had a woman Chief
Minister. I think the best part is, last week when there was the issue of defaming Amma's name on the Sri Lankan Defence Ministry's website, there
were 37 men who stood here and defended a woman. This is the sense of this House.

So, let us not take it to petty politics. Atrocities committed against women and children are very serious issues. It is not a political issue. I
have a lot of friends in the BIP with whom I have worked closely for several years on education, healthcare etc. There is Shri Anurag Thakur sitting
there with whom I have worked closely even in the last Lok Sabha. When it comes to malnutrition, when it comes to healthcare, I do not think
anybody has a different view on it. I am so happy that Maneka ji is sitting here. She has brought out a very important issue. All of us may have
differences whether in the Juvenile Act, the age should be 16 or 18. I think we really need to debate this because there are a lot of views from
different people. I think a lot of NGOs, who work in this field, have reached out to her as well. But here the discussion is about humanity. We have
made so many legislations and none of our lives has changed by any legislation, if you really ask me.

Today we have dowry deaths, across party. To give you an example of my State where I come from, Konkan is an area which is very developed. A
lot of my friends from Shiv Sena come from there. We are so proud to say that there is no concept of dowry in the entire Konkan area in
Maharashtra. But, if you go to Marathwada, it is exactly the contrast situation. Unless there is dowry, there is no marriage in that area. So, these are
all social issues and only legislations are not going to make change. I think, Kakoli Ghosh talked about Punjab. My friend, who is a Minister here now
in the Union Cabinet, has worked very hard to save every girl child. I actually take offence when people say 'girl child'. You do not say 'boy child'. I
think these are all the issues which we really need to take up and the sense of the entire House is that we want to fight against this. Legislations are
made. I think the Madhya Pradesh Government has started a girl child programme. It is a great intervention.

Maharashtra has shown great improvement. We were 846 about three years ago; today we are 915. We have shown a huge development. It is only
due to interventions of all the parties. Every party in Maharashtra has risen over this entire political game and worked for social causes. I would like
to quote the saying of Dr. Ambedkar: "A reformer who defies society is much more courageous than a politician who defies a Government.” So, here
today the sense of the House is this. I think, legislations will be made whether it is dowry, whether it is our young children, we must make them, but
sensitization of all our Members is essential.

I will give you a small example. We all work here as women. As Geetha said, we are 61 of us here. There are little comments. If a woman
aggressively talks, my male colleagues only tell me: "She is a bit over smart and an aggressive woman." What is wrong in it? Can only men be
aggressive? If a woman asks for her right, why cannot she? She is looked at badly and it is said: "Oh my God, his wife is a little aggressive. She is
not very nice." If she is a meek, sweet lady because the Indian ethos is, qar arcdt aif @eil, arzdt 28 sfie g:=ft 281 That is the real image of an Indian
mother. It is because, when there is enough food in the house, every Indian mother will first feed her entire family. If there is anything left, she will
get it. That is why 75 per cent women of this country are anaemic today. That is why, my friend Geetha also was asking for rights. What did she say
while asking them? She said, I beg for it. That is what we have to change. Geeta, it is not to be begged; you have to demand your rights. That is the
change we have to bring. I think, the sense of this House is very positive. We would even urge Maneka jiand her entire Government - I can talk on
behalf of all of us sitting here —that in any social causes, we would be proud to be part of you as long as you promise us that you will not get a
communal angle as your other colleagues got. Let us all rise to the occasion and give dignity to every citizen — man, woman, child — of this country.
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SHRIMATI DIMPLE YADAV (KANNAUJ): Thank you, Chairman, Sir, for giving me an opportunity to speak here. I would like to start from the Delhi
Nirbhaya Case, which took place in December 2012 and which shook the whole nation. Within the month's time, the Criminal Law (Amendment) Act,
2013 was passed here.

Sir, before me, many MPs here have given their suggestions and I would also like to give a few suggestions. Various forms of violence against
women and children continue to be on an increase. According to the National Crime Records Bureau of India, reported incidents of crime against
women have increased 6.4 per cent during 2012.



I would like to bring to your notice that in every three minutes a crime against women is committed. Existing measures to protect women and
children against violence have proved to be inadequate, ineffective and biased against the victims. If left unaddressed, these human right violations
pose serious threat to the current and the future generations.

Sir, if a woman is raped, it is not only a physical insult to her, it is a mental insult and it is also a psychological insult to her. Sir, studies show that
children who have witnessed or been subjected to violence are more likely to become victims and sufferers of agony.

Children, who by definition require the care and guidance of adults, are among the most vulnerable and most innocent victims of crimes. Crimes
against children include physical and emotional abuse, neglect and exploitation. Child related crimes often are perpetrated by parents, by relatives,
by neighbours and by those who know the child.

India's National Crime Records Bureau publishes detailed crime statistics in an annual report called Crime in India since 1953. Grime in India 2010
includes data that relates specifically to crime against children. The national average rate for crimes against children was 2.3 per 100,000 people.
For Delhi, the rate was 19.8 per 100,000. The State of Madhya Pradesh with 6.1 per cent of population was responsible for 18.4 per cent of all
crimes against children and Delhi with 1.5 per cent of population was responsible for 13.6 per cent of the crimes against children.

Kidnapping and abduction cases represent 40.3 per cent of crimes against children. Rape cases represent 20.5 per cent of crimes against
children. And 8.9 per cent of all rape victims were girls under the age of 14. In 97.3 per cent of all rape cases, the offenders were known to the
victims. They were their family members, relatives or neighbours. The States of Madhya Pradesh and Maharashtra accounted for 35.2 per cent of
child rape cases. The number of cases of trafficking of minor girls increased by 186.5 per cent from 2009.

The framers of the Indian Constitution took note of the adverse and discriminatory position of women in the country and of children in society, and
took special care to ensure that the State must take positive steps to give them equal status. Articles 14, 15, 42, 47 etc. were drafted to improve
the condition of women and children in the country.

Significant progress towards the protection of women from violence has been made by the country as well as at the international level by way of
lobbying by many women's rights movements, international organisations and civil society groups. As a result, worldwide governments, and
international as well as civil society organisations, work actively to combat violence against women through a variety of programmes.

However, all these legislations and measures have fallen short of achieving the intended outcomes of reducing atrocities against women and
children. This is evident from every day incidents that take place around us, in all parts of the country. This clearly calls out for the need to change,
the need to improve, the need to be more sincere and the need to be more effective. ...(Interruptions)

Madam, why do you not talk to the Chairperson? ...(Interruptions) Sir, let her talk to you and not to me. ...(Interruptions)
HON. CHAIRPERSON : Please address the Chair.
...(Interruptions)
SHRIMATI DIMPLE YADAV : Sir, I would like to put across some suggestive measures to control the crime. ...(Interruptions)
HON. CHAIRPERSON: No cross-talks please.
Shrimati Dimple Yadav, you please continue.

SHRIMATI DIMPLE YADAV : I would like to put some suggestive measures needed to curb crime against women. By vigorously imposing the existing
legislations relating to crime against women and children like the Dowry Prohibition Act, 1961; Child Marriage Restraint Act and many other such
Acts. It is very important for police personnel to be responsible for their implementation. The administration and police should play a very pro-active
role in detection and investigation of crime against women and ensuring that there is no under-reporting of cases.

Special centres should be created to tackle such problems. In Uttar Pradesh, we have launched a Special Women's Power Helpline Number 1090.

SHRI ANURAG SINGH THAKUR (HAMIRPUR): It is not working.

SHRIMATI DIMPLE YADAV : Excuse me, it is working.

HON. CHAIRPERSON: No cross-talks please. You please address the Chair. It is not going in record.

(Interruptions) G€; =

HON. CHAIRPERSON: It is a sensitive issue. Let us understand the seriousness of it.

SHRIMATI DIMPLE YADAV : Yes. ...(Interruptions)

HON. CHAIRPERSON: Shri Anurag Thakur, you please sit down. You had your say.
...(Interruptions)

HON. CHAIRPERSON: You please address the Chair. Sh. Rajesh Ranjan, please sit down.
...(Interruptions)
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....(wraemen)
SHRIMATI DIMPLE YADAYV : Sir, this "Women Power-line', as we have named it, ...(Interruptions)
HON. CHAIRPERSON: Hon. Member, please continue.
... Interruptions)
HON. CHAIRPERSON: Kindly address the Chair and no cross-talks please.
...( Interruptions)

SHRIMATI DIMPLE YADAV : This has worked in UP. The number of complaints that were registered were 2,46,110, and out of this, 2,15,240 cases
were solved. We can make a huge difference by increasing the overall representation of women in police forces, which the hon. Minister has already

suggested.

There has to be sensitizing of the law-enforcement machinery towards crime against women by way of well-structured training programmes,
meetings and seminars, etc. for police personnel at all levels as well as for other functionaries of the criminal justice system.

We have to develop a community-monitoring system to check cases of violence, abuse and exploitation, and take necessary steps to curb the same.
Involving the community at-large in creating and spreading such awareness programmes is going to make a huge difference. Organizing legal literacy
and legal awareness camps are very important points, and by providing them the knowledge regarding the laws that are available will strengthen us.
This is going to change the scenario.

There should be no delay whatsoever in the registration of FIR in all cases of crime against women. ...(Inferryptions) Sir, this is my first speech. I
would need five more minutes to speak. ...(Interruptions)

HON. CHAIRPERSON: Please conclude now.
...(Interruptions)
HON. CHAIRPERSON: I understand that even after you have spoken, there is a big list before me of women speakers.
...(Interruptions)
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SHRIMATI DIMPLE YADAV : There should be no delay whatsoever in the registration of FIR in all cases of crime against women. Strict disciplinary
action is also to be taken against police personnel found wanting in this area.

We should ensure proper supervision at appropriate level of cases of crime against women from the recording of FIR to the disposal of the case by
the competent court. Cases should be thoroughly investigated and charge-sheets against the accused persons should be filed within three months
from the date of occurrence without compromising on the quality of investigation. The Health Departments of the State Governments should set up
Rape Crisis Centres and specialized Sexual Assault Treatment Units at appropriate places. The specialized Sexual ...(Interruptions)

HON. CHAIRPERSON: Madam, now you please conclude.

SHRIMATI DIMPLE YADAV : Okay, Sir. I will conclude in two minutes. The following steps should also be taken to prevent crimes against children.

Firstly, we should decrease the vulnerability of children to sexual exploitation. Secondly, we should develop a nationwide capacity to provide a rapid,
effective and measured investigative response to crimes against children. Thirdly, we should enhance the capabilities of States and local law-
enforcement investigators through programmes, investigative assistance and task-force operations.

Sir, we have to change this all together, and I would like to ...(Interruptions)

HON. CHAIRPERSON: Okay, thank you, Madam.

SHRIMATI DIMPLE YADAV : Sir, just allow me to mention the last line. ...(Interruptions)

HON. CHAIRPERSON: No cross-talks please. You would have to conclude within half-a-second.
...(Interruptions)

SHRIMATI DIMPLE YADAV : Sir, Robert Frost said these famous lines. He was a poet, and he said that : "Woods are lovely, dark and deep, but I
have promises to keep and miles to go before I sleep.” All of us here have promises to keep.

HON. CHAIRPERSON: The next speaker is Shrimati Jayshreeben Patel.
...(Interruptions)
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HON. CHAIRPERSON : This will not go on record. Kumari Shobha Karandlaje's speech will go on record.

(Interruptions) 4€]*

KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMAGALUR): Hon. Chairman, at the outset I would congratulate the Union Government that yesterday
the Cabinet cleared the Juvenile Justice Bill, 2014 that gives powers to Juvenile Justice Board to decide if a juvenile above 16 years involved in a
heinous crime like rape should be tried in the court.

After 67 years of Indian Independence, the official statistics show that there is a decline in the number of girls for thousand boys, and there is a
decline in the health status, literacy rate, work participation and political participation among the women, comparatively men.



Indian Constitution assures gender equality in its Preamble, Fundamental Rights, Fundamental Duties and Directive Principles of State Policy. Within
the framework of the democratic polity, our laws and our development policies, our plans and our programmes have aimed at women's advancement
in different spheres. Articles 14, 15, 16, 19A and B, and article 42 of the Indian Constitution give equal rights and equal opportunities women. The
Constitution prohibits discrimination against women. It provides equal livelihood in home and at work place for women. We have got many other
legal provisions also.

A report says that every seven minutes, a crime is committed against women in India; every 26 minutes, a woman is molested in India; every 34
minutes, a rape takes place; in every 10 rape cases, six are of minor girls; every 42 minutes, a sexual harassment incident occurs; every 42 minutes,
a woman is kidnapped; and every 93 minutes, a woman is burnt to death over dowry. One quarter of the reported cases involve people under the
age of 16 but the vast majority of them are never reported. Although the penalty is severe, the convictions are rare.

Throughout our lives we face violence. It starts in the womb. To take birth also we suffer. Sex selection abortions fail to protect girls who are
aborted as foetuses. Because of sex selection abortion, the sex ratio is declining every year. Most of the women do not take lead in the matters of
sexuality, family and reproductive choices in India.

17.00h

Women are pressured into a vicious cycle of abortions in the hope of a male child. Women in India face economic and social barriers including
property rights, marriage dowries and condemnation of girls even before they are born.

In Karnataka, to protect the girl child, under the leadership of Shri B.S. Yediyurappa, the State Government had formulated a programme called
‘Bhagyalakshmi'. Under this programme, at the age of 18, every girl child will get Rs. 1 lakh for marriage or further education.

When it comes to female infanticide, killing of female infants are reported from all parts of India. Negligence of girl children leads to malnutrition.
There is also discrimination in the selection of schools. In many parts of India, it is reported that while sending children to schools, they select good
schools for the male child and send the female children to government schools. sz det g @t 331 AfXwe 6 uer sl &, Ehtrfer & uel ol 2 s
arel anses 3 o1, she will have to just pass S.S.L.C., come back home and get married. This discrimination happens in every part of India.

In India, around 50 million girls are missing from its population of 125 crore. It is really alarming. Nobody knows where these girls have gone; 99 per
cent of them are untraced. Most of the vulnerable girls are lured with the promise of jobs by trafficking agents. Once trapped in the racket, they are
sold to agents of brothels in the red light areas of metro cities and other areas like Mumbai, Goa, and Hissar in Haryana. Some of the Kannadiga girls
are found in Mallappuram district of Kerala. Many are found in Kerala State. Some are sold to Arab countries. A report says that poor Muslim girls
from Hyderabad are taken away by Arabs in the name of marriage. They are sexually harassed and used for domestic work in Arab countries. The
number of cases are actually more than the ones registered as many trafficking victims get stuck in the flesh trade and are unable to escape.

17.02 hrs (Shri Hukmdeo Narayan Yadav in the Chair)

Every year, Rs. 40,000 crore are involved in female and male prostitution business in India. Of this, 25 per cent accounts for child prostitution in the age
group of 15 to 18 years. Five lakh boys and girls are forced into this trade every year. Low conviction rate encourages trafficking. Lack of co-ordination
among the police and prosecuting bodies, advocates and courts is a key reason for the delay in disposing of cases of atrocities against women.

This august House passed the Criminal Laws Amendment Bill, 2013 but the State Governments are implementing the same. The Union Government
should give strict instructions to the States to implement the law on the basis of the

Criminal Laws Amendment Bill, 2013. For example, I asked the Home Minister of Karnataka to please implement the Criminal Laws Amendment Bill,
2013 in Karnataka. In response to my letter, he has given in writing that it is not necessary now. In Karnataka, in the last one month 70 cases have
been reported. The Karnataka Government is not taking any action against any culprit or any offender.

In our Indian society, rape is equal to death. It is very difficult to get married off a rape victim. Her family faces great humiliation. Many of the family
members of rape victims are not even attending social functions. So, these cases should be booked under IPC's section 302. The Government should
instruct the police personnel accordingly; it is only then that people will get scared of the law of the land.

The Government should take immediate steps to ban obscene videos and visual clips in TV channels, cinemas, Internet and cell phones. It is very



difficult to sit with family members and watch TV channels or cinemas.

Stringent laws and speedy disposal of cases can bring down the number of crimes against women. The Government should establish adequate
number of fast track courts in the country.

I am appealing to the advocate community of India not to take the cases of rape offenders or culprits. Please do not protect the offenders by your
arguments. The advocates should follow this and they should not take up and argue the cases of rapists. I am appealing to the male community and
say that we do not need their sympathy. I am saying very clearly that we do not need their sympathy; we need respect. So, give respect and take

respect.

In Karnataka, for the last many days, crimes are rising, but the Government of Karnataka is not taking any action. I mentioned this to the Union
Minister of Women and Child Development. She has already written a letter to the Government of Karnataka. But the Karnataka Government is not
taking any action. Please direct the State Government to take strict action against the rapists.
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KUMARI SUSHMITA DEV (SILCHAR): Hon. Chairman, Sir, I would thank you for giving this opportunity to speak on this subject. When my Party asked
me to speak on this topic #or sft $evere aarn, arer s # usen 9 e But the most interesting statistical data that has not been said in this House is
which are the three most dreaded words in this country and those three words are: it is a girl. "fos &t &€ &, " & dior 9/es 3@ sereT s2m0r & 531 391 &)
The question is that most of what is significant to bring a change in this nation has already been said in this Parliament by women Parliamentarians
and my colleagues who are males.awe! & e 5/ &A1Y Alelaller Yerewid] Sit S g 3 3, TG UacT AAS A 3G KT IH MM AT ST 200) S Ay SeGT DT
g ol fép Aol A uscl Joaial et #i @i anftale e em So, as @ woman, I appreciate it. uz sawe @8 3o & fas v #ft o1 g0l S en s Recdt 3 aceme
sclol ag o1 4 forsten wis 3, @ acorella yenowidl s1. #osa Big off @ awar orn en @5 3mu sacdtor S dftpor amer & o ot FJag Guz Jerdt §, Ao DE of D
Sise-drs ayEd U 8 Ja1 &) 31 Fde @) ufeifeass o @b, # @@ ogalt b this country expects a change. This country expects that as policy-makers, we
will bring a change in this scenario. How do we do it? What has emerged from the one-and-a-half day long debate is that law is not the solution.
Justice Verma's Report, I think one of the most comprehensive reports that this nation has delivered in the case of gender violence against women,
also recognizes that law is not the solution. The solution is giving our women equality. erurazdic @=n &idr 2? erurawiic s oidf 21 & &6 sarap! gl 3 oft amet
fereperon 3. Empowerment means equality of opportunity. aimet 2& seaR e usc Sit @iojel @olRT 3, 336! ¢ vac apls i 32 @ @ 7=t ga o 3 But, as
a Member of Parliament who is a woman, I would have been very happy had the Women's Reservation Bill been brought forward as the first
legislation of this Parliament. That is the change of mindset. What did Mahatma Gandhi say? He said that you have to be the change that you want
to see in the world.

Today, it is very sad that we see the mindset of our political class: to say boys will be boys; to say that to file a rape case is a fashion; to say that
this is the manner of things in this country that we take these things casually. This mindset has to change.

Now, the hon. Minister is not in this House. But we can ask this Government that why is it that some of the provisions, some of the schemes of this
Government like the ICDS, like the Gender Budget have not seen any increase. I say this because making laws will not change. These schemes have
to go to the grassroots level. We have to take these schemes to the grassroots level women who are not living in Delhi, Bengaluru, Mumbai,
Hyderabad so that they can be empowered.

Today, a lot of political things have been said. But when snooping happened in Gujarat, what hurt me more, the question that came to my mind is
not that why a woman has been followed and who is the Sahebwho wanted the report but the fact is that it was a violation of the Indian Telegraph
Act. It does not allow you to follow a private citizen's life unless it is a matter of national security. Today, an officer at the level of Under-Secretary
writes to the Karnataka Government and allows snooping....(Interruptions)

SHRIMATI POONAMBEN MAADAM (JAMNAGAR): It is a sub judice matter. I do not want to disturb you. . Please continue.
KUMARI SUSHMITA DEV : These are the laws....(Interruptions)
These are the laws that I felt were being violated. Today, the nation expects that there will be a change.

I am sad to say that I come from the legal profession. But recently in Madhya Pradesh, we have seen that a Judge had been accused of
sexually harassing another lady Judge. The question is that what Lord Meghnad has said in The Indian Express, and that is the reality of women's
history in this country. It has changed. There is an empowered Sushmita Dev; there is an empowered Sushma_ji here; and there is Soniaji here. But
the fact is >fter @t siusevr, Gluc @t asew sz Rt @1 Breritorn This is also the reality of India. It must change. And we must come together to change
this. I hope that the mandate that you have got, you would use it to bring the Bill which gives 33 per cent reservation for women in State Assemblies
and Parliament, which we could not because of politics within the coalition Government. I thank very much the Chairman for the opportunity.

*SHRIMATI M. VASANTHI (TENKASI): Hon'ble Chairman Sir, I thank you Hon'ble Chief Minister of Tamil Nadu Puratchithalaivi Amma for giving
me an opportunity to speak on need for stringent laws to prevent atrocities against women and children. Even after India got its independence,
women are not enjoying freedom in the true sense of the term. From newspapers we come toknow of increasing incidents of rape, sexual assaults
and other crimes against women. These crimes are on the rise day after the other. If such crimes continue to take place, what would be the end? It
is a matter of great worry. There are many loopholes in the current legal system which allow criminals to go unpunished. This is an important
discussion in Lok Sabha. Through this discussion, the Union Government should try to find permanent solutions to all the problems presently faced by
women.

We call our nation, mother India. We have a tradition of respecting women. Every human being is given birth by a mother. God has given this great
pride and distinction to women. Mahatma Gandhi once said, "if a woman can walk freely without fear in midnight only then we could say we achieved
real freedom". Next to rapes there are high incidents of dowry harassment in the country.

In the world, particularly in India, dowry harassment is a challenge. National Crimes Records Bureau (NCRB) says that some women are addicted to
such heinous crimes. It is a cultural set back. As per statistics of NCRB in 2010, 8391 death cases have been registered in the country. In every 90
minutes, a bride is burnt alive. In every lakh women, 1.4 per cent die due to dowry harassment. On an average for every 1 lakh women, 3.6 percent
commit suicides. Many women's organizations have been fighting against dowry harassment. By using Dowry Prohibition Act, 1961, Criminal Law
(second amendment) Act, 1983 and under Section 498A of Indian Penal Code, women rights activists have been fighting against dowry harassment
for more than 40 years. In order to protect women from domestic violence, Dowry Prohibition Act is very much needed. Even after enactment of
Prevention of Domestic Voilence Act, the number of dowry cases has not come down. Dowry harassment is also prevalent in foreign countries.
Criminals often go scot-free. Bride-burning takes place. Brides are burnt alive. Husband and in-laws commit such horrendous crimes.

Dowry has not been abolished in the Indian society. Bride and bride's family are subjected to embarrassment and harassment due to dowry related
issues. The bridegroom side behaves so cruel and even in some cases by using kerosene they burn the bride alive. These incidents are not reported
to police. They are hidden in most of the cases. They go unnoticed and unregistered.



As per statistical data, in every 12 hours a woman is burnt alive. Although these are heinous crimes, 90% of such cases are registered as accidents;
5 percent as suicides and only 5 per cent as murders. Dowry harassment has gone deep in our society. After determination of female child, even in
foetus, families below poverty line, in fear of dowry kill such fame children. Even after birth, female children by spoon feeding oleander juice which is
poisonous. In 1991 hon. Amma introduced Cradle Baby Scheme and adopted such female children. That scheme is being successfully implemented
even today. Recently, in west Delhi a woman named Pooja was harassed and brutally killed by her husband. Cases were registered against her

husband under sections 498A and 304 of Indian Penal Code. As per statistics of NCRB, from 15t January, 2001 to 30 th December 2012, 92202 cases
of dowry harassment have occurred in the country. Out of these, 84,013 registered cases are under trial in hon. Courts. In Nagaland and
Lakshadweep, dowry harassment deaths are not registered. Union Government should come forward to enact stringent laws to protect women and
children from these atrocities.

Hon. Amma has taken several measures for protection of wome. CCTV cameras were installed in malls, commercial complexes, working places of
women, temples and other important places in order to check and prevent crimes against women. Fast track courts are also set up in all districts of
Tamil Nadu to deal with cases relating to women. All women Police stations are effectively functioning in Tamil Nadu. Hon. Chief Minister of Tamil
Nadu Amma remains a role model to others. Perpetrators of heinous crimes and sexual assaults should be brought to book and awarded rigorous
punishment.

Union Government should follow the government of Tamil Nadu in protecting the rights of women and children. In December 2012, a gang rape
incident occurred in Delhi in which six persons raped and brutally attacked a girl inside a moving bus. This has shaken our conscience. She was given

treatment in Singapore hospital. But despite various efforts, she succumbed to death due to injuries and infection on 29th December, 2012. This
incident has raised several questions above the safety and security of women in our country. So, many years have passed since then but still the
criminals are not punished. The criminals are roaming free without punishment. Severe punishements should be awarded to such criminals so that
nobody would dare to commit such crimes in future.

I urge the Union Government in this regard. In every 30 seconds, it is shocking to note that a woman is raped somewhere in the country. During last
13 years, in 28 states, 2,82,844 rape cases were registered. In Delhi alone 8,060 rape cases were registered.

Because of strict measures taken by hon. Chief Minister Puratchithalaivi Amma, the number of sexual crimes has come down in Tamil Nadu. There is
no doubt at Tamil Nadu will soon become a crime-free State. Tamil Nadu Police force under the leadership of Puratchithalaivi Ammals functioning
effectively in addressing women's issues.

Therefore, I urge the Union Government to bring stringent legislation to prevent atrocities against women and children.

SHRIMATI BUTTA RENUKA (KURNOOL): Thank you, Mr. Chairman, Sir, for giving me this opportunity. I am, as a woman, really pained and
disheartened that even after 67 years of Independence, still there is a need to speak on atrocities against women and children. Our Constitution, on
paper, does not distinguish anybody on the basis of gender and provides equal rights and opportunities. However, in reality, it is very sad that day in
and day out we keep hearing how women and children are abused and subjected to different forms of violence.

It is only the tip of the iceberg that is coming to our notice and that many kinds of violence against women and children go unreported or under-
reported due to our social and cultural norms, taboos, stigma and the sensitivity of the subject itself. If reliable and full data is available to us, all of
us would have got further depressed and ashamed of what is going on around us.

Indian women have been victims of humiliation, torture and exploitation since time immemorial. There are different types of violence perpetrated
against women at different time periods in a woman's life. They are, for example, rape, marital rape, domestic violence, honour killing, dowry
violence, acid throwing, sexual harassment, mistreatment of widows, witchcraft accusations etc. Apart from this, there are instances when women
are also exposed to violence by the police when they approach police for redressal of grievances.

Since Independence, in view of the legislative measures adopted with regard to women, spread of education among women and women's gradual
economic independence, women are being gradually recognized as important and meaningful in society. Still there is a need to raise voice and fight
against atrocities against women and children.

Victimization of women and child abuse are closely linked. Those who victimize women also abuse their children. Women victims themselves neglect
their children. Child labour, juvenile crime, orphans are the main types of child abuse. There is a tendency that the abused boys and girls become
abusive parents.

The recent incidents of rape involving women across the country that has shaken the conscience of this country, is an indication of growing incidents
of atrocities against women. I am confident that this Government will take necessary measures to combat the problem.

We have to do much more to end the victimization and child abuse and provide speedy justice to the women and children who have suffered the
violence,

The atrocities against women and child abuse has a very negative effect on society and the nation as a whole and has a bearing on the public health,
productivity etc. The effects of violence remain with the victims throughout their lives.



Effective redressal mechanisms are to be put in place and any legislation that is required is to be taken up on a priority basis not only to provide
justice to the victims but also to provide confidence to the Indian women. Over the years, the share of women has considerably gone up in
Legislatures, Government jobs and, thanks to Information Technology, even in private jobs.

Sir, in spite of this, 1 regret to state that this growth in the participation of women in governance does not have much demonstration effect in
reducing the atrocities against women. This is because of the minimal presence of women in places where it matters. The presence of women as
police officers, prosecutors and judges will not only strengthen justice for women and child abuse but also acts as deterrent to the potential criminal
while infusing confidence in the weaker sex. I would request the Government to provide reservation to women for a specific timeframe as is done in
the case of Scheduled Castes and Tribes, in the All India Services and in the higher judiciary. I am sure that this Government is alive to this burning
issue and am confident of substantial progress in this regard during our current tenure.

Sir, I am sure that we are all eagerly waiting for the day when we achieve equality between men and women and find equal number of women in all
spheres of life, be it the Legislature, the Judiciary, the Executive and in all of places of public life, and that day this House will be colourful and joyful.

Sir, I am deeply indebted to you for giving me an opportunity to speak for myself and my gender.

offarcht vicd arsemaa (gigror): aorofler wmmafer oft, 3 anuw aeerae Jom arsdt & Ry anuer 731 aifgenal G ez u2 diedl @i aor &y A v i Adcorsfiar s )
3o fasedt Qo 1 el e Ferst @Y Jwrsion & o @ amRmel (ot & 5 331 So1 & aifdensl & Rafer uz caror srem ome) a1 Serl & [y aifdemd fpft off st siie
Szl B augs W e adur & e aidfl &) arcarea, 3oie, wlaerdl, car, s 3 aférerer SI3 s w3 Jfte Wt &) g il s seR vas e Fannfias Fu A el
Bty & et ag omdt &) wad 3 ‘o1 AR o wew BGISK Y, Brewwt O o ol 2 az audt B Shaer Bt 221w s2ft uz amnfya B sfie Ffte @1 Astor adl aren wadl §
Stan s g Sierd & 5 s aclorel v sferarsr uz xrst alen &, afe an sfrars &) iz ooz ol Slsmar ol aderor ar Slas arasetol ordl @5 wudy & aswn 3i2 A Iwma
A5 gl @ Sz @ A & A 331 wster & aifdenal @ anfefas, smonfas, sneenfearas, solftras saciaen g oty afdans dfdas wrer 3 wonal 3§ oy el Bk
ferem aacft eff) SoreY Riares Jfaftrer Saciegerr oft eft amoff, altar, srer, AR SHoft Rigfrai s aiftver waelt & R o1t Refy 32r 2wrer et A qout b wrror off Farcan g P
R 3 aifgenai @ 2ia 3 Aftater et & we off) sor Referl 3 Brrae & grsane sparer 3 [xng usol ol off) dfts g smicrare 95 @6 @t wrer e, safl wrer 3 woft
510 et 3 G¥or aftrdrzn aPR e aee gder 3 2t gen a1 RiRan e Breren &) @noft amsicrardt gen o et 2w &t Rroft 2iufer A5 w0 3 e Rren e are F ae wa
& rsefiferes af¥eren sl g & awerraor o aifgensii 3 sl yen, ag fars, aer Rarg, wown spor 513 aiffromdi 3 sjf¥nr a5z Ren em; arenifes aieer aster & aifp 3wl o Jorebt
Faciepent b1 armarst ot Jorf efl, wer Forht Rl uz aga yana ol us urr eny g i 1847 eraredt 3 et aE)ell @1 sfetEr & orn afi AwIarG ae 2Alar w2 uga srn i
Forchl RBerfer wg A aaer Al o) @ow smrefler afsifeRl Sidr 2ren wmieer 2r, $eavdy Remmr, afl Rlwees, @iftrar wel, saell gaeic el anfg o afden e,
1eft 3oaperor anfe; erefi 3 Iedixmoilter asrl s G2t sl el St grer Pr&fder areer siiclerar 3 wd aifden sriclerll Wt Stoar frem afiz A Ay wRY gFaxdt waar a2 A SerET
ow oidl gol UR) aAGa, aelifds anu aga Arelfdia @) A aliz adl e awr & smu) adren arsdl g siere: 1947 3 ana sieie g3 sfiz afdenst @ guul B @z
el 3ifeenr A oRY, i3 aifgenall ) e siffior sepRydl 14 s g1 o e o, syt 15(1) sz & ot orl & Jarorar, JHer Aol itz aifar B
fere smrerstoras genal uz A, gdst Joderal NS SIelifds sor wigiell of Afgenal &t Refer 3 et Jera o Ry, Afdsor JorehY Rerfer 3 amgereer uldaelor ol & urem; eaft o
70 & gors A ol 3 wfen nclerall of afden oftpasaur & o she uassn, Afdsar A afden aidleor &) wull A sreasia & Befér 3 an 3@ ugen g aicleor afdaEl g
9% fasan aren 3ite ywu adva & ersi 9 ol asidl urel 6 asir awel usarst & i Jon, g po afen ickcrsr uftnl sfla siclesr $ v Uz der U3, w@lifds ForT
arepea aifdrsirer @l A eor w2 33 & iz w18 aifdrsie el a1 Fiera ufier dlont om aAfden oifasur w1 arcera Aifden Faedear &1 arn en iy scller sifgenall & aer Jorzamsit
3 crsot B aeirr el Fwgfy 3 & ot cara ot een e 3u2 90 & Gors 3 amen e el Afdenal & e orf JwEnsl @) Aw? e anfie serflar of
aifdenall @Y Asenz B s o A, PR Iord wrl Ferer u2 Jad Ren o dasz Rion ot ag o) scife wwr sad® fn wroe oft aid, uxg derE Rl T a2 36 a2
81 32 sarell of sardl Rien 1 3t oft aer Ben) a3 Rivrofler arer 215 & B Weft xw@3 361 semell 31 oft amor el oial aifdens sea uel w2 smfter off; aplt sadt agar aflen 25 e
A ARGl Ag B w4 3 s 276 i anféfe serfiau @ geftarg wr grer gywra ust s aifden & el w1 s A Jaer O e Rsnvell & wu @ A6t een i
APY Fepr? 3t 3grdlasaun & yRmen w2 ol Jai on 28 F) el sal Jwrrensl & i Rsre Aol &t stk sivicon gol 28 3 Afdensll @l sPR As Wl & dl AA
aroroll & fop afdensii ot Jor &t anfdfa yaifer 3 smefiorr aemren sme) st Fordbt Jo1 & @t HewH i selicH! wa &) Iam! SRR AP Jeiumiyae gl 3 Frer & g
Joral wleret b [aoret &t aaft 3| s21 wrevr A Iuagl ordl @or wrE &) sor 2@ GRVIT A JorT s owvr Aen 3 JASIDE! U ol YcTol it A5 &ie) 3 JXN DY RN 3| gIU
ol O fére ere aelr sirer & sl sifdenai o Keft & w aridl 3 ssmreror usd &) ot 3 oft 301 fre siffias pfft alerer aeren sy, s ot vas e AqET Ao

€ woft &1 arer & v Medt gors 3 wifgenall & angreen & g2 3 anrlsrerw Fu 3 gfy g€, u¥g s & ar a9 ot E o orht ren A & qf &4, e daa
ugel-ferel eirre ondt 8, srafds forgn 358 goror stz fomfer et oY grerar &t amemdt et

18.00 hrs.

oft fepeit @ oft erfepazur & féme sigrayel won giar &) arcifds Afdensl uz el arcll & & 28 B o WoR o [fdeor wiofer gome 3 SIA g &A1 3 LI &g Dopol,
a2t fEefirigrer 22 Uz dol celol, Gciv®R & 18 ©F wiofol dolloll, 304 AU i YUl B araR B3 Soin U wiojol dofiol B arG it sierd Afdcnal B 2mer gorg 3 gu
aelieepz Sl owieae acomm Ast a6l & ag 28 &) s 7 2roR A e wreln aedl § @5 s e B el B e e wlolel weliol 412 8 wald ol §) sad fee o
@ WG Iomol DI ATagrenel & 3131 ol A =3l O o135 3 grEwardt amwid da &) 3o DA agen sme, 32 w2 off at Aeft aifde; sl Sz & b Gar IodcTer Wiofol
amar 3 arg oft s3ar gen Jfe gdr ¥ ferw gremo &t 3 &) ..(wrmer) & v afi siea e B 3 AT el Remon aredt &) ag & Afdenal B fw ofarerit ot waft
aifgen aril 3t offar W fore amet a2 A forperdt 8, 3erbt af¥war sron Fa 9t ush Wl 3 aori aenrwR wis i of srAl et daft aeomy eitareril &t waft B wrvr A
Ardsiforas 3ty 32t iarern ofdf 2ol & WU WEIdTSl I Fefel U2 Afdens wofl asar dicft & 3fiz 521 wur Jords Jarzewr w2 off Rudta yoma usen 2,

rammafer wgica, aifdenall & oo & e 3 smea &t arelRcwar & agema &t sRa ) s wa s1w AEr of aifgemsll B fere gder wel, diase Jaeer we e
foven 3, ...(ceraemon)

eToller JHTUTR & 3ra 91T T 81 9RN &) UHT SITHUT IHAT)
€| (czaun)

ofigredt ey srsemad : Al HElG, UG U APRICHD 916G &) oltPRICHD agelid Ml &l ageioll alom; fe Yul &5 Ugaet A M2 U2 AT Al arail2 @of ol Sl ad
Y anet gardt 8 afe sifgenai & geron cen 3, g 3, anfe spit 9 & et &, aa I wgelt R Afgem e Ja &, dave Jawr o &) .. (o)



Frotolter JrafeY & 3/ SoTeDT HITIUT AT AN Sy A bt wrlart wa 8 spr 3ol 2014, Fas 11 a6 ao & R zafdm 6 sdt §
18.01 hrs.
The Lok Sabha then adjourned till Eleven of the Clock on Firday, 8" August/Shravana 17, (Saka)
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